- FORMA
PUBLIC ANNOUNCEMENT
(Reguiation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
START SMART KNOWLLEDGE PRIVATE LIMITED
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[1. NAME OF CORPORATE PERSON | START SMART KNOWLLEDGE

[ PRIVATE LIMITED

[2 DATE OF INCORPORATION OF

| CORPORATE PERSON 15/10/2013

|3 AUTHORITY UNDER WHICH REGISTRAR OF COMPANIES
CORPORATE PERSON IS KANPUR

l . INCORPORATED/REGISTERED | R

|4 CORPORATE IDENTITY NUMBER  U80902UP2013PTC060123

5 ADDRESS OF THE REGISTERED ['C-30/6-A, SECTOR - 62, NOIDA,

| OFFICEANDPRINCIPAL OFFICE | GAUTAMBUDDHANAGAR,

| (IFANY) OF CORPORATE PERSON | UTTAR PRADESH, INDIA, 201301

(6. LIQUIDATIONCOMMENCEMENT | 14/12/2023
DATE OF CORPORATE PERSON | . .
NAME, ADDRESS, EMAIL ADDRESS,| RAJESH KUMAR GOEL

[
7.
{
!

l

TELEPHONE NUMBERAND THE | H-127, SARITAVIHAR, (OPP. SARITA
REGISTRATION NUMBER OF (SADAN), NEW DELHI - 110076
THE LIQUIDATOR | RAJESH.GOEL@MRGOEL COM

*s. [AST DATE FOR SUBMISSION

OF CLAIMS

|+91 9810025387
{ 1BBI/IPA-001/IP/P-01810/2019-20/12761

’ 13/01/2024
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[Notice is hereby given that the Start Smart Knowlledge Private Limited has
| commenced voluntary liquidation on 14/12/2023.

The stakeholders of Start Smart Knowlledge Private Limited are hereby called
| upon to submit a proof of their claims, on or before 13/01/2024 to the liquidator at
| the address mentioned against item 7.

| The financial creditors shall submit their proof of claims by electronic means only.
| Ali other stakeholders may submit the proof of claims in person, by post or by
|efectronic means.

Submission of false or misleading proofs of claim shall attract penalties.

[ (Sd/-) Mr. Rajesh Kumar Goel

|Date - 18.12.2023 T Liquidator
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